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NAME OF THE PARTIES: M/s. Organic Industries Pvt. Ltd.
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ORDER

MA 696/2017 IN CSP 637/230-232/NCLT/MB/MAH 2017

On MA 696 of 2018 filed for the condonation of delay in filing the
order before the ROC, it appears to us that the aggrieved has to file
application before Central Government and not before NCLT. For there
being no provision for condonation of delay by NCLT under section 460
and for this Bench not being conferred with the jurisdiction to condone the
delay and filing order before ROC, this application is hereby dismissed with

liberty to file in accordance with law.
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